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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR N. J. JAMADAR

Petition(s) for Special Leave to Appeal (Civil) No(s).32095/2011

MUNESHWAR AND ORS Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)
(Wth prayer for interimrelief and office report )

W TH SLP(C) NO 32093 of 2011
(Wth prayer for interimrelief and office report)

Date: 16/04/2013 This Petition was called on for hearing today.

For Petitioner(s)
M. N raj CGupta, Adv.
M Upendra M shra, Adv.
M. Adarsh Upadhyay, Adv.

For Respondent (s)
M S Vidhi International, Adv.
M Upendra M shra, Adv.
M . Adarsh Upadhyay , Adv
Ms Shwet a Singh, Adv.
M. Amt Sharna , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

SLP(C) NO 32095/2011

Counter affidavit not filed on behalf of respondent Nos. 1 to 4
inspite of last chance granted on 14. 3. 2013.

The 1 d. Counsel for the petitioner to take steps for issuance of
notice to respondent No.7 through the concerned District Court in addition
to postal service, within three weeks.

SLP(C) NO 32093/ 2011

Counter affidavit not filed on behalf of respondent Nos. 1,2 and 4

inspite of last chance granted on 14. 3. 2013.
-2-
Item No. 16

The 1 d. Counsel for the petitioner to take steps for issuance of
notice to respondent No.3 through the concerned District Court in addition
to postal service within three weeks.

If steps are taken, issue notice to respondent No.3. Await.

Li st again on 8.7.2013.
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